NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

Co. Appeal No. 21/252(3)/NCLT/AHM/2018

Coram: Hon'ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 05.03.2018

‘Name of the Company: Ram Asrani & Anr.
(Wealth Tree Research & Advisory Pvt Ltd)
V/s.
ROC, Gwalior.

Section of the Companies Act: ~ Section 252(3) of the Companies Act, 2013

S.NO. NAME (CAPITAL LETTERS DESIGNATION REPRESENTATION SIGNATURE

1. ORDER

Nune present for Appellant. None present for ROC.

Order pronounced in open court. Vide separate sheets.

/. ;
MANORAMA KUMARI

MEMBER JUDICIAL
Dated this the 5th day of March, 2018.



o Compahy Appeal N021 of 2018

BEFORE NATIONAL COMPANY LAW TRIBUNAL
- AHMEDABAD BENCH

~ Co. Appeal No. 21‘/ 252(3)/ NCLT/AHM /2018
We;lthtree Research & Advisory Private Limited.
1 - Shri Ram Asran

"S/0. Lt. Shri Bhagwandas Asram'

204, Pursharthl Housing Soaety
Jaba|pur M. P o

2. B Smt ‘Harsha Asram -

‘W/o. Shri Ram Asrani o
204, Pursharthi Housing Soaety o
Jabalpur M.P. :

~Appellants
~ Versus
Registrar of Companies, o
- Jayendra Ganj, Sanjay Complex ' . _ - _
Gwallor (M. P) - _ R - Respondent.

 Order delivered on $¥% March, 2018.

Coram: Hon’ble Ms. Manorama Kumari, Member (J).

~ Appearance:
~ Dixit Shah, learned PCS for the Appellants.
" None preSent'for Registrar of Companies. '

o
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ooowenss  CompanyAppealNo.210f2018

~ ORDER

1. By way of th|s Appeal members/Directors of theCompany "
namely, Wealthtree Research & Adwsory Prlvate lelted seeks '
for restoratlon of the name of the Company WhICh was struck_

- off from the Reglster of Compames by the Reglstrar of

Companles Gwallor Madhya Pradesh [“ROC" for short]

2. The facts in brief, which necessitated the Appellants to file this

 Appeal, are as follows;

2.1. It IS stated that the ROC vude PUb|IC . Notlce No ROC- '
| G/248(5)/2017/2771 dated 26. 05 2017 |ssued in Form No_
. STK-7 foIIowed by flnal notlce under sub-sectlon (5) of Sectlon
' j : -248 of the Companles Act 2013 has struck off the name of the _
.- Company from the Reglster of Companles W|th effect from'
26 05 2017 |nter alla on the ground that the Company has not o
' been carry|_ng onanY buslness oroperatlon for a penod of two *
. immediately preceding financial years and have not made any
' application within such period for obtaining the status of

dormant company under Section 455.

3. The Appellant has submitted that the ROC has struck off the '
' COmpanyfs name_from theRegister ofCompanies due to
defaults in statutory compllances namely fa|lure to f|Ie FlnanC|aI

Statements and Annual Returns for the penod 2014 15 to 2016- |

b
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- Company Appeal No. 21 0f 2018

17. The Appellant has further submitted that the companydid '

- not receive any show cause nor was it afforded any opportunity

- of being heard before the company’s name was struck off; and
the accounts of the Company were prepared and audited and '

the Chartered Accountant Who was engaged to perform the task E |

~ of filing the returns with the Office of the ROC did not reveal the

- said factto the Directors of the Company.

. The notice was lssued to the ROC Gwallor which recelved by .

o ,ROC on 02 02. 2018 No representatlon recelved from ROC

In pursuance of' the order issued by this*-" Tribunal' ‘the
' appellant/shareholders filed afﬂdavnt showmg the proof of
service upon ROC Appeiladbnt*extract from the pages ofﬂ
o dlsquallﬂcatlon the hst publlshed by M|n|stryof Corporate Affalrs

' statlng D|rector as dlsquallfled

Th|s Appeal is ﬂled by the Appellants under Sectlon 252(3) of
‘the Compames Act and they belng a Shareholders IS entltled to
' flle the Appeal seeklng restoratlon of the name of the Company |
' Therefore, th_ls.: Appeal is malntamable ' The Company,
' Wealthtree'Research&Advisory .Private Limite_d . Was struck off
on 26t May, 2017 from the Register of Companies and the same o
was publlshed in the Gazette of Indla Th|s Appeal was flled on

23rd January, 2018 Therefore th|s Appeal is Wlthll"l t|me
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| Cempany Appeal No. 21 of 2018

7. From the material available on record, the only reason  for
striking off the name of the Company, Wealthtree Research &
Advisory Private Limited, is that the Company has failed to file
Annual Returns and Balance Sheets with the _Registrar of

Companies since incorporation.

8.  The material on record also goes on to show that the Company
is an ongoing concern and has been doing business. The
‘Registered Office of the Company is situated at'iRaga Complex,

Besides KriShn’aCom-plex, Nagar Nigam Road, Jaba'lpur, MP.

9. Considering all the aforesaid aspects, this ‘Tribunal is of the
~ considered view that it is justx and equitable to restore the name
" ofthe Coh'ipa-ny' Wealthtree Reséarch & Advisory Private Limited _
in the Register of Companies maintained by the ROC, Gwalior,
Madhya Pradesh, and to remove the defects of disqualification,
if any, as Directors, imposed under .Sect‘ion 164(2) of the

Companies Act, 2013.

10, In view of the above, the ihStantAppeal s allowed and the _

. Registrar of Companies, Gwalior, Madhya Pradesh, is directed
to restore the name of the Company in the Register of

Companies ' upoh' Appellant’s‘ complying with the following

conditions:
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- __Company Appeal No,.'- 21012018

- (i) The Appellant shall file all over due statutory returns with
- fee and additional fee as required under the Companies

Act;

(i) The Appellant shall publlsh a Notloe in leadlngnewspapers '
: curculatmg in the Dlstnct as well as in the OffICIal Gazette -
of the G_overnment of_In'dla Wlth regard to the restoration
 of the name of the Company in the Register of Companies
maintained by the Office of the Registrar of Companies,
as per the draft noticeapproved by the Registrar of

~ Companies at the expenses of the Appellant;

(iii) '_The Appellant shaII also pay an amount of Rs 10 000/ to
. .the M|n|stry of Corporate Aﬁ‘alrs by way of Demand Draft

. drawznon Natlonallsed Bank towards the cost.mcurre.d by
the Government in striking off the name of the Company,

within 3 (three) weeks from the date of this order.

11.  The Appeal stands disposed of accordingly.

- Signature: | W“
S Ms. Manorama Kumarl,
Member (Judlcml) N

nair
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